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IN THE CENI'RAL ADMINISTRATIVE TRIIUNJgJ 
CTJrTAcK BENCH :CUTTACK 

ORIGINAL APPLICATION NO: 275 OF 1993 

DATE OF DECISION:DEE1€ER 6,1993 

Smt.Arnruta Bhoi 	 0•0 	 Applicant 

Versus 

Union of India & Others
. S. 	 Respondents 

(FOR INSTRUT IONS) 

1. Whether it be referred to the reporter: or not? t' 

2 Whether it be circulated to all the Benches of the 1  
Central Administrative rribunals or not? 

(H.RAJEN3,)PRAM) 	 (K .P.ACHARYA) 
MEMBER (ADMINISTRAT lYE) 	 VICE CHAIRMAN 
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CENTRAL ADMINISTRATIVE TRIEUNAL 
CIJrTACK 1ECH :CTJI'TACK 

ORIGINAL APPLICAT ION NO :279 OF 1993 

Date of decision:6th December 1993 

Smt.Amruta Ihoi 	 Applicant 

Versus 
Union of India & Others 	. .. 	 Respondents 

For the Applicant 
	

M/S A.K,Jena,P.N.patnajk 
S.Samantray,Advocates  

For the Respondents 	.•. Mr.Aswini Kumar Misra, 
Senior Counsel(CentraJ.) 

£ 
Mr,Urna lallav !iohapatra, 
Standing Counsel (Central) 

C 0 R A M:- 

THE HONOURABLE MR. K.P.ACHARYA, VICE-CHA3RMAN  
& 

THE HON' BLE MR.H.RAJENI)RA PR SAD,MEMER (ADMN) 

J U D G M E N T 

K.P.ACHARYA,V.C. 	In this application under section 19 of the 

Administrative Tribunals Act,1985,the petitioner 

Smt.Amruta lhoi prays to quash the order of t erminat ion 

passed by the concerned authccity terminating her 

services contained in AflrieXure-4 dated 5th Mey,1993. 

2, 	Shortly stated the case of the petitioner is 

that she was appointed as a Sweeper in the hospital 

attached to the office of the Ordnance Factory,Bolangir. 

Allegation against the petitioner was that she wao 
for 

sieptLsometime during the duty hour and the sister-in- 

charqe who was on duty found her to be s1eepin and 
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hence remonstrated her.It is further alleged that the 

petitioner,in reply to the sister-in-charge used 

certain vulgar language.his fact was reported to 

the General Manager whoin his turn terminated the 

services of the PetitionerHence this application has 

been filed with the aforesaid prayer. 

3. 	We have heard Mr.AK.Jena learned counsel 

appearing for the petitioner,Mr.Aswini Kurnar Misra, 

learned Senior Counsel(Central) and Mr,Uma lallav 

Mohapatra learned Additional Standing Counsel (Central) 

and with their AssiStance,we have perused the pleadings 

of the parties and other documents This is a simt 

instance of a*y default on the part of the petitioner. 

She has cleanly confessed in her explanation that due 

to hard work,she had become teci and therefore,s].ept 

for sometime.She has expressed her regret in this 

in actionIn her explanation she also states that 

due to hard work rendered by her during the day,she 
& 

lost her patience and had used some hard language. 

However,taking into consideration that she had made 

a clean confession about her laches and keeping inview 

the extenuating circumstances existing in her favour 

and also keeping inview that she is a lady of backwa 

~',"
Claso.we intend to take a lenient view in the matter, 
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Therefore,considering all the aspects mentiied above, 

we would quash the order of termination and direct her 

reinstatement into service within 15 days from the date 

of receipt of a Copy of the judgment. 

4. 	Thus,the application stands allowed leaving the 

parties to bear their own co5ts 

—i 
c) ••••..... ... •...S..... 

Member (Administretjve) 	 Jice -Chairman 
016 AEC 93 

Central Jdministrative T ribunal, 
Cuttack lench,Cutt5ck/K .Mohanty/ 
December 6,1993. 


